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ITEM NO.21 COURT NO.2 SECTION PIL-W

SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

Writ Petition(s)(Civil) No(s). 67/2022
DURGA DUTT Petitioner(s)
VERSUS

UNION OF INDIA & ORS. Respondent(s)
IA NO.32614/2023- APPLICATION FOR WAIVER OF COST

Date : 14-02-2023 This petition was called on for hearing today.

CORAM
HON'BLE MR. JUSTICE SANJAY KISHAN KAUL
HON'BLE MR. JUSTICE MANOJ MISRA
HON'BLE MR. JUSTICE ARAVIND KUMAR

For Petitioner(s) Mr. Ranjit Kumar, Sr. Adv.
Mr. Karunakar Mahalik, AOR
Mr. Anjul Dwivedi, Adv.
Mr. Vaibhav Shukla, Adv.
Mr. Priyanshu Upadhyay, Adv.
Mr. Aditya Tripathi, Adv.
Mr. Rohit Priyadarshi, Adv.
Mr. Ratan Singh, Adv.
Mr. Upendra Narayan Mishra, Adv.

For Respondent(s) Mr. Rajat Nair, Adv.
Mr. Chinmayee Chandra, Adv.
Mr. Ankur Talwar, Adv.
Mr. Anukalp Jain, Adv.
Mr. Siddhant Kohli, Adv.
Mr. Shyam Gopal, Adv.
Mr. Anandh Venkataramani, Adv.
Mrs. Vijayalakshmi Venkataramani, Adv.
Mr. Vinayak Mehrotra, Adv.
Ms. Mansi Sood, Adv.
Mr. Chitvan Singhal, Adv.
Ms. Sonali Jain, Adv.
Mr. Abhishek Kumar Pandey, Adv.
Mr. Raman Yadav, Adv.
Mr. Sneha Kalita, Adv.

Sorapue o e Mr. Arvind Kumar Sharma, AOR
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Mr. Polanki Gowtham, Adv.

Mr. Kv Girish Chowdary, Adv.

Mr. T Vijaya Bhaskar Reddy, Adv.
Mr. Shaik Mohamad Haneef, Adv.
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Ms. Niti Richhariya, Adv.
Ms. Rajeswari Mukherjee, Adv.

Mr. Siddhesh Kotwal, Adv.

Ms. Ana Upadhyay, Adv.

Ms. Manya Hasija, Adv.

Mr. Akash Singh, Adv.

Mr. Nihar Dharmadhikari, Adv.
Ms. Sampriti Baksi, Adv.

Mr. Abhimanyu Tewari, AOR
Ms. Eliza Barr, Adv.

Mr. Saket Singh, Adv.
Mrs. Niranjana Singh, AOR

Mr. S. C. Verma, Sr. Adv.
Mr. Sumeer Sodhi, AOR
Mr. Chaitnya Sharma, Adv.

M/S. Dr. R.R. Deshpande And Associates, AOR
Mr. Abhay Anil Anturkar, Adv.
Mr. Dhruv Tank, Adv.

Ms. Deepanwita Priyanka, AOR
Mr. Prashant Bhagwati, Adv.

Dr. Monika Gusain, AOR

Mr. Abhimanyu Jhamba, Adv.
Ms. Thonpinao Thangal, Adv.
Ms. Hatneinawi, Adv.

Mr. Samir Ali Khan, AOR

Mr. V. N. Raghupathy, AOR
Mr. Manendra Pal Gupta, Adv.

Mr. Nishe Rajen Shonker, AOR
Mrs. Anu K Joy, Adv.
Mr. Alim Anvar, Adv.

Mr. Abhay Prakash Sahay, A.A.G.
Mr. Sunny Choudhary, AOR
Mr. Nachiketa Joshi, Adv.
Mr. Sandeep Sharma, Adv.

Mr. Rahul Chitnis, Adv.

Mr. Siddharth Dharmadhikari, Adv.
Mr. Aaditya Aniruddha Pande, AOR
Mr. Bharat Bagla, Adv.

Ms. Kirti Dadheech, Adv.
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Ms. K. Enatoli Sema, AOR
Ms. Limayinla Jamir, Adv.
Mr. Amit Kumar Singh, Adv.
Ms. Chubalemla Chang, Adv.
Mr. Prang Newmai, Adv.

Mr. Ajay Pal, AOR

Mr. Mayank Dahiya, Adv.
Ms. Bhupinder, Adv.

Ms. Sugandh Rathor, Adv.
Ms. Priyanka C., Adv.

Dr. Manish Singhvi, Sr. Adv.
Mr. Ashok Basoya, Adv.

Mr. Sandeep Kumar Jha, AOR
Mr. Arpit Prakash, Adv.

Mr. Vikalp Sharma, Adv.

Mr. Sameer Abhyankar, AOR

Ms. Nishi Sangtani, Adv.

Ms. Vani Vandana Chhetri, Adv.
Ms. Rupal Aggarwal, Adv.

Mr. Amit Anand Tiwari, A.A.G.
Mr. Sabarish Subramanian, AOR
Mr. Devyani Gupta, Adv.

Mr. Vishnu Unnikrishnan, Adv.
Mr. P Shankar, Adv.

Mr. Naman Dwivedi, Adv.

Ms. Shivani Jena, Adv.

Mr. C Kranti Kumar, Adv.

Mr. S. Udaya Kumar Sagar, AOR
Mr. Lakshay Saini, Adv.

Mr. Pradeep Misra, AOR

Mr. Suraj Singh, Adv.

Mr. Bhuwan Chandra, Adv.

Mr. Manoj Kumar Sharma, Adv.

Mr. Ankur Prakash, AOR
Mr. Ashutosh Kumar Sharma, Adv.

Ms. Astha Sharma, AOR

Mr. Ravinder Singh, Adv.

Mr. Srisatya Mohanty, Adv.

Ms. Raveesha Gupta, Adv.

Mr. Sanjeev Kaushik, Adv.

Ms. Mantika Haryani, Adv.

Mr. Shreyas Awasthi, Adv.

Mr. Himanshu Chakravarty, Adv.
Mr. Devvrat Singh, Adv.



4
Ms. Muskan Surana, Adv.

Mr. Avijit Mani Tripathi, AOR
Mr. Upendra Mishra, Adv.

Mr. P.S. Negi, Adv.

UPON hearing the counsel the Court made the following
ORDER

IA NO.32614/2023- APPLICATION FOR WAIVER OF COST

Heard.

The application is allowed.

The office report shows that there are States
who have not filed their counter affidavits/filed
belatedly. The ones who have filed belatedly are
permitted to bring the same on record but such of
the States who have still not filed it, let notice
issue to the Home Departments of the concerned
States.

At the request of learned counsel for the State
of Odisha, we permit affidavit not already filed to
be filed within a week making it clear that such of
those who don’t still file it, the concerned
Secretaries will have to remain present virtually
apart from the fact they will have to bear cost as
imposed by the last order.

List on 28.03.2023.

(ASHA SUNDRIYAL) (POONAM VAID)
ASTT. REGISTRAR-cum-PS COURT MASTER (NSH)
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